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(b) the  quota of women en trep reneurs in such 
allotments, year-w ise; and

(c) the procedure being followed for the allotment 
of such stalls?

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI SATPAL MAHARAJ) : (a) Information 
is being collected and will be laid on the Table of the 
Sabha

(b) and (c) As per Catering Policy, a llo tm ent of 
ca te r in g /v e n d in g  co n tra c ts  is m ade by the  Zona l 
R a ilw a ys  by in v it in g  a p p lic a tio n s  th ro u g h  p ress  
advertisement. Applications so received are screened 
by a Screening Committee and contract awarded to the 
most suitable applicant on merits. Women entrepreneurs 
are eligible to apply for such contracts but no quota has 
been stipulated.

Fishing Harbours

2162. SHRI XAVIER ARAKAL : Will the Minister of 
AGRICULTURE be pleased to state :

(a) the  nu m b e r of f is h in g  h a rb o u rs  a ided , 
developed and managed by the Central Government in 
Kerala;

(b) the  d e ta ils  of the  p ro g re ss  m ade fo r the  
deve lopm ent of M unam bham  fish ing  harbour of the 
Ernakulam District; and

(c) the amount spent of this harbour so fa r9

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIMAL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) One 
major fishery harbour. Cochin Stage-I in Kerala has 
been completed and its Stage-I I is nearing completion 
for which 100% funds are provided by Government of 
India to Cochin Port Trust.

Four m inor fishing harbours and twenty fish landing 
centres have been com pleted and six m inor fish ing 
harbours  and two fish  land ing  cen tres  have been 
sanctioned by Government of India. The major fishery 
harbour at Cochin is managed by Cochin Port Trust 
under the G overnm ent of India and the other m inor 
harbours and fish landing centres are managed by the 
State Government.

(b) For the developm ent of M unam bham  fishery 
harbour, in itia l w orks of land a cq u is it io n , b ridges , 
security-room  are alm ost com pleted; main w orks of 
breakwaters, reclamation, quay wall, auction hall are at 
an advanced stage of construction; other small works of 
canteen, provision-store etc are at various stages of 
progress

(c) An amounf of Rs. 954.83 lakh i£ spent upto May. 
1996 on Munambham fishery harbour.

Delhi State

2163. SHRI VIJAY GOEL :
DR RAMKRISHNA KUSMARJA :
SHRI PRABHU DAYAL KATHERIA :

Will the Minister of HOME AFFAIRS be pleased to 
state ;

(a) whether the Governm ent propose to give fu ll 
Statehood status to Delhi;

(b) if so. the time by which a final decision is likely 
to be taken in this regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) . (a) to
(c). The question of an appropria te  structure for the 
administration of the National Capital was considered 
by the Committee on Reorganisation of Delhi set-up. 
commonly known as the Balakrishnan Committee. After 
a thorough consideration of the matter, the Committee 
concluded that it would not be in the national interest 
and in the interest of Delhi itse lf to restructure the 
set-up in Delhi as a fu ll-fledged constituent State of 
the  U n ion . In v iew  of th is  re c o m m e n d a tio n  and 
s in c e  the  C e n tra l G o v e rn m e n t has to d is c h a rg e  
s p e c ia l re s p o n s ib ilit ie s  in re la tio n  to the  N a tiona l 
C a p ita l, it w as not c o n s id e re d  fe a s ib le  in the  
larger nationa l in terest to grant Delhi a fu ll-fledged  
Statehood.

As a result of the Constitution (69th Amendment) 
Act. 1991 and the G overnm ent of N ational C apita l 
Territory of Delhi Act 1991. Delhi has got a Legislative 
Assembly and a Council of M inisters responsible to it: 
No proposal to change the existing set-up is under 
consideration.

Funds for Soil Conservation

2164 DR. AR U N  KU M AR  S A R M A  : W ill the  
Minister of AGRICULTURE be pleased to state

(a) the amount allocated to Assam for the Centrally 
sponsored scheme of soil conservation during each of 
the last three years;

(b) the  am oun t a c tu a lly  u tilis e d  by the  S ta te  
Government.

(c) the reasons for not utilisation of the full amount 
by the State Government: and

(d) the progress made so far in the implem entation 
of soil conservation scheme in the State?

THE MINISTER OF AGRICULTURE (EXCLUDING 
THE DEPARTMENT OF ANIM AL HUSBANDRY AND 
DAIRYING) (SHRI CHATURANAN MISHRA) : (a) and
(b). The amount allocated to State of Assam under the 
Centrally Sponsored Schemes of Soil conservation and


